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THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Bills for consideration and
passing. The Freedom of Earning Livelihood Bill, 2010, Dr. Akhilesh Das Gupta. Not
present.

Now, the next Bill, The Pre-Examination Coaching Centres Regulatory
Authority Bill, 2010, Shri Mohan Singh.

PRIVATE MEMBER'S BILLS — withdrawn/under consideration

The Pre- Examination Coaching Centres Regulatory
Authority Bill, 2010
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DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Mr. Vice-Chairman, Sir,
the Pre-Examination Coaching Centres Regulatory Authority Bill, 2010 moved by the
senior Member, Shri Mohan Singh, is very much relevant because modern education
is a very tough education today, which is based on very tough syllabus. At the time
of admission of children in schools, the private schools are conducting interviews
even though the Supreme Court has given a direction that there should not be any
interview for LKG and UKG classes. But schools are conducting interviews at every
stage. They ask for a detailed profile of every child, like what is his background;
what is the education of his mother; what is the education of his father; how many
brothers and sisters; how many family members, etc. They are asking these kinds of
details. The present system of education is really very tough. You need technical
assistance; you need scientific assistance; you need mathematical assistance. These
are all things which are not available for poor families. They can learn only in
classrooms where the teachers, in some way or the other, teach these poor people
specifically. But most of the teachers do not find time to teach these students. We
cannot blame them because they have to cater to 40 to 60 children in a classroom.
Therefore, they are unable to do justice to these children. As a result, these children
are having very low 1Q. Within a period of 40 to 45 minutes, the child has to absorb
the whole subject, which is taught by the teacher. That is a very tough job for a
child. Then many of the families do not take proper care of their children. They are
simply handing over their children to schools. They feel that it is sufficient for them
and their duty is over. But the rich people or the people who can afford tuitions for
their children, send their children for tuitions in every subject. In this way, many of
the teachers are earning huge income by taking tuitions in same schools, same
colleges and same educational institution. In this way, teachers are earning parallel
income. So, they are least bothered about poor children who do not have access to
coaching. But we are worried for children who do not have access to coaching; who
do not have access to such opportunities to learn more for preparing for common
examinations. Therefore, this is a very important issue because we all are saying that
our modern education should be of international standard. At the same time, we
have to see the real picture at the grassroots level also. Therefore, the Government
is having an obligation to see that there are separate coaching centres to cater to
the needs of children. In the USA, the system is such that community colleges are
encouraged there. In the USA, there is no need for any basic education to join a
community college. They can chose any field of their choice and get the training
accordingly. The community colleges assist them, give them training and then give a
certificate also which is acceptable for any job. They do not bother about
educational background. They are particular about skill; they just try to find out
whether that particular person has got a skill to do a particular job for which he is
being selected. Therefore, we have to look into this aspect. Our country is not
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having the luxury of going to schools; our country is having the necessity of going
to schools. If one is not educated; if one does not have any certificate, even a bride
refuses to marry him. Therefore, the State Governments should come forward with
some packages in order to give coaching to children in evening hours. For example,
we are doing it in Tamil Nadu. The Tamil Nadu Government has allowed special
coaching classes in every Government school, wherever possible. In rural schools,
the headmasters, the teachers who are interested in getting better results for their
school, so that they can attract more students, encourage the children by having
evening tuitions and early morning tuitions. In some cases, they ask the children to
sit in the classrooms throughout the night so that they can give them coaching to
get them prepared for the next day. And they will be able to come up with
perfection. When there is absence of help from the family, then, there should be
some help from the Government. That is the necessity now. We are giving noon
meal, no doubt, it is very important. The late Shri Kamaraj, as Chief Minister,
introduced it in Tamil Nadu. Now because of the efforts of Madam Sonia Gandhi, it
has come up throughout the country. Nearly twelve crores of students are taking
their meals under the Mid Day Meal Scheme. Similarly, if we want to have human
resources, better skill, better education, I feel that the Government of India should
also participate in it. If the State Governments are not coming forward, and if we
cannot afford to give money for such coaching, then, we are depriving the real
people, who are otherwise now accommodated by way of the Mahatma Gandhi
Employment Guarantee Scheme. The family is now allowed the facility of creches.
The family is allowed to have their income to be saved. The family is allowed to
have insurance benefits. The Government of India has provided them all these
facilities. The Government of India is providing their children Mid Day Meal. The
Government of India is providing them Sarva Shikhsa Abhiyan, where schools with
good laboratories and play things are provided. Building roads to those schools and
building of scparate toilets for boys and girls are all being taken up by the
Government of India. We are giving textbooks and bags to children. We are even
giving them bicycles under the Sarva Shiksha Abhiyan. Then, why can’t we give
them this coaching as well? I feel that the Sarva Shiksha Abhiyan should have a
small component for this also. So, wherever there is a need for that, the scope
should be enlarged. That is an important thing because the working hours of the
rural poor are totally different from the others. They have to work throughout the
day. There is no fixed time of cight hours of duty for men and women there.
Wherever opportunities are there, they have to go for work, earn money and look
after their families. In fact, we are giving children free uniforms. We are giving
educational tools to them. In Tamil Nadu, we are even providing free laptops for
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children studying in +2 and colleges. This way, every State Government should get
the awareness and see to it that ordinary students are given access to all the
modern tools which are available for a rich student. Sir, you know very well, when
Shri M.G. Ramachandran was the Chief Minister, he even provided tooth powder for
children. He provided them with chappals. That was the attitude of the Tamil Nadu
Governments. Sir, especially, in North India, there is a huge human resource
available, and people are migrating for want of some jobs. That is the state of affairs
of several countries through out the world. But, in India, we are having the
potentiality now. Through Sarva Shiksha Abhiyan and other schemes, we are getting
the skilled people, the largest number at every stage. Whether it is below 30 years or
above 30 years or above 50 years, we are having a huge level of human resources
available. But what about the children who are growing up now? They have to be
provided with all the facilities. If we are doing it, then, we are really helping people
at the grass root level to come up to the desired standard and participate in nation-
building. They will have the knowledge to understand the world. Our educational
system is, basically, oriented towards that. All the subjects, whether it is science,
economics or history or even languages, including regional languages, are all based
upon teaching children how to live in the society, how to understand the society
around us, how to understand the environment around us, how to live in this huge
population. These are all put up as lessons in the syllabus. Therefore, if they
understand this properly, instead of merely getting good marks or getting certificates
or simply learning to read and write and enhancing the memory power, if they
understand the need of the socicty and the need of the environment, then, such
children will become good citizens as well. Even a well-educated person, a person
with a Masters Degree or a person who is a Ph.D. holder, is joining the terrorist
movement because they have not understood education properly. They have got a
deep hatred for the society.

They cannot brave the pressure groups which are around them. They cannot
understand why they are not getting accessibility. Whether they are from the
Scheduled Castes or from the Scheduled Tribes or minorities, they cannot
understand how to live within the society because the education system is there but
they cannot realise the education system. Therefore, they are feeling that if
education is only to get employment and if they get marks, even then they cannot
get a proper position in the world, in the society. Therefore, they hate the society
and they have gone in the trap of terrorist movement. Therefore, to stop that in the
tribal arcas, we have to help the Scheduled Caste people's habitation, minority
people's habitation, by way of coaching centres. In two ways we are helping them;
one is to understand the environment and live with the society, and show their
productivity, show their activity and show their ability for living with the society
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and another way is, we are asking them is to come up to the standard with other
rich people who are competing at the national or State level General Education and
Examinations. The General Education and Examination is a very tough job for
anybody nowadays. When they come to the cighth standard or tenth standard or
twelfth standard, they have to compete. Many of the parents are spending huge
amounts of money for their children because they feel that if they get through their
twelfth standard by merit, they can get admission in the medical college, they can
get into an engineering college; they can get into IT; they can get into foreign
education. Therefore, they are spending huge money for that. What about the
persons who are not having money? What about the persons who have got no
accessibility of getting much more knowledge rather than what is available in the
classroom within a confined time? The teacher cannot have the time to discuss with
them, and find out and clarify their doubts. They are rushing through because the
number in every classroom is gradually increasing. Every private school is coming
forward to have more commercialisation rather than more socialisation or more
culturalisation. Therefore, when it is commercialisation and financial aspect, people
are thinking about. This Bill, really, I feel, will give a new focus to the Government to
come out with a better enactment and to also initiate a process. Finally, I would like
to submit that every State Government is giving some help to the school children
and college studying students only by giving Government orders because by an
executive order it can remain, it can continue or it can be reduced. Madam Sonia”
Gandhi brought the Mahatma Gandhi National Rural Employment Guarantee Scheme
because it should be a statutory right. If a statutory right is violated, if it is not
given, then they have got the right to agitate against it. Therefore, this type of
coaching centre right should also be enacted and if the Bill is passed at the national
level with the allotment of certain money for that purpose, I hope the State
Governments will also accept it because we know very well, the State Governments
are very much nearer to the people. They want to play the game according to the
people's fancy, but we are sitting at the national level where we are looking at
competition at the international level. Therefore, we have to bring our human
resources to the skilled people and meritorious people so that many of the people
can come up. I can cite the example of Dr. Abdul Kalam who studied when Kamarajji
was Chief Minister. We called it an ordinary board school at that time in
Rameshwaram. It was a small hamlet at that time. But he has become the topmost
man in India. Similar is the case with Chandraseckhar. We can say that he is the top-
most man who got the Nobel Prize. Many of the Nobel Prizes were won by the Tamil
Nadu scientists because they got education at the earlier point of time. Even IAS
officers, engineers and many of the people have come up in Tamil Nadu and Kerala
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because of education. Therefore, this is a very good focus on which our senior
Member Mohan Singhji has introduced this Bill, and, I support the intention of
bringing the Bill, but the Government can appreciate it and they can come forward
with a new proposal for this purpose. Thank you.
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DR. JANARDHAN WAGHMARE (Maharashtra): Mr. Vice-Chairman, Sir, 1
thank you very much for giving me the opportunity to speak on this Bill. We are
discussing a very important Bill, and the problem is really very serious. We have to
find out what are the reasons of the mushroom growth of coaching classes. You find
thousands of coaching classes everywhere in small towns and even in villages also.
What is the reason? Why students go to coaching classes? The main reason is,
proper and effective teaching does not take place in schools and colleges. This is
the main reason. The teachers and lecturers who are teaching in their own
institutions are not very scrious about their profession. Effective teaching—this is
my experience also—does not take place in schools and colleges.

Secondly, who are the people who run these coaching classes? Teachers
themselves, those who are teaching in colleges and schools, they run the classes.
There are many others but they are involved in coaching classes. This has to be
banned really. They, of course, ask the students to join their own classes especially
in colleges. Coaching classes run for Xth Class, science stream, Xlth and XIIth.
These are the examinations which are career-making examinations. That is why there
is a rush. This is the reason why there is this mushrooming growth. So, these
teachers should be prevented from this. There should be some accountability on the
part of the teachers that they will not teach in coaching classes, they will teach only
in their own schools and colleges, So, this condition has to be laid down. They are
carning fat salaries and yet they run coaching classes and get more money. This is
the reason. Secondly, if you go deeper into the problem, our whole education
system has become examination-oriented, only examination. You, of course, get the
guides, a lot of copying takes place in the examinations, by hook or crook you get
through the examination. So, this has to be taken into consideration. Our education
system is not knowledge-oriented, it is examination-oriented. That is why there are
coaching classes. There is one more reason to this, in our schools we have not
decided teacher-students ratio. In a particular class, you may find 100 students, 150
students, even 200 students. A teacher teaching that class cannot give justice to
them. He cannot give individual attention to every student, He cannot, give
homework. He cannot, of course, take their problems, educational problems
especially, into consideration. That is why this type of mass education where
education does not take place has to be given a thought. There should be some
reformation. We need radical reformation in examination system; we need radical
reorientation of the whole examination system. There should be some ratio of
teachers and students and then alone teachers can deliver. Of course, money-
oriented approach is there. Apart from this, these are some of the reasons.
Therefore, this has to be curbed. You cannot stop coaching classes, they have to be
regulated and some kind of accountability has to be fixed. There should be some
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permission on the part of the people who run coaching classes. That is how you
have to do these things. Mathematics, English, science, commerce accountancy, etc.
are some of the subjects where students rush for coaching classes. So, the whole
approach has to be changed. Rote is very common in our examinations. So, we have
to make efforts. It is very difficult to do that reformation. But, anyway, our education
system should be knowledge-oriented and not examination-oriented. In the past the
UGC had given a recommendation that there should be delinking between higher
education and degree. One should not teach only for job. Therefore, we should
acquire knowledge but we could not succeed in that also. Examinations will be there
but the mode of examination has to be changed and emphasis on examination alone
has to be shifted elsewhere.

[THE VICE CHAIRMEN (DR. EM. SUDARSANA NATCHIAPPAN) in the Chair

These are some of the reasons. In our education system, since it is

examination-oriented, a lot of copying takes places.

So_that has to be curbed. Even people who are there to prevent copying they
themselves become means of providing copying, even policemen, we have seen. The
whole thing has become really very complex, very perplexing. So, this has to be
looked into very radically. And, some change in the whole approach has to be there.
So, what I feel is that there should be a comprehensive legislation for this.
Responsibility of teachers, responsibility of the parents and the responsibility of the
managements has to be fixed. There should be a very, very comprehensive
legislation. We should fix accountability, responsibilities, their duties, etc. Then
alone, you can succeed in this.

Thank you very much, Sir

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): With gratitude to
the Chair, I rise to present myself. This is my fourth day, after taking oath as a
Member of Parliament, in this red-coloured House, the House of Lords. First of all, I
would like to place my gratitude on record that me, Congress aam aadmi, could
reach this highest House of Indian Parliament with the grace and magnanimity of my
leader, the President of the Indian National Congress, Shrimati Sonia Gandhiji. Her
selection with the input of national leadership and my State leadership of Andhra
Pradesh enabled a person like me, who never filed a nomination paper to face any
election, just being an organization person, to reach this House so as to convey the
beauty and scope of Indian democracy. Friday, a Private Members' Day, is a sort of
free-will day. And, today I have been given a chance to speak here. I shall try to
make out and present my beginning words. Shri Mohan Singhji, as I understand, is
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a senior Member of this House. He is having a lot of concern towards the societal
responsibility to improve the needs of education. I also heard the views of other
hon. Members, including senior educationist Dr. Janardhan Waghmare. I shall
recollect that I am a person from rural India, In 1976, 1 had travelled to New Delhi to
represent in the three-day United Schools Organization Convention, At that time, 1
was given an opportunity to participate in the English declamation context. And, the
topic was If I were the Education Minister of India—what reforms I would bring', 1
was studying in my mother tongue, Telugu. The teaching faculties can very well
understand how the rural India was. But the fact that despite being from the rural
background I could participate at the national level in the United Schools
Organization Convention, proves that there is no necessity of any coaching. This
also proves that there is no necessity of prompting a child. The only necessity is
that there should be a holistic approach and create a conducive environment for the
children to attain and sharpen their menial faculties.

There is a need to create a necessary holistic approach, and to also create a
congenial environment for the children, so that they could attain or search over their
inculcative faculties. How we are going ahead should be, time and again, verified. In
my State, Andhra Pradesh, mushrooming of engineering colleges has delinked the
necessity of coaching centres. Now, straightaway, the children who have completed
their Intermediate, with their marks and their attempt in single go, could get
specialisation faculty of their choice. If they do not get the institute of their choice,
they could join other institutions that are there. As it is, if for a small family dispute,
we go for a counsel, it would, unnecessarily enlarge the complications. Same is the
case here. Unnecessarily, if the children are prompted to join coaching centres, their
learning skills and their own self-searching faculties will not flourish. For this,
congenial environment, unit-wise, school-wise, college-wise and engineering college-
wise, needs to be created. Then, there will not be any necessity of support for them
to face Group I or Group II Civil Services exam. Even then, these days, we are
hearing and facing the pressure of joining the coaching centres. Though I
understand, and you all understand, with the technological advancement and with
the web-based socicty, knowledge availability has become easy. For a child who is
prepared to enhance his understanding level, he or she could, certainly, get himself
or herself tested any time, and they could have various module tests with those
things. To my understanding, now, in my State, and also in several other places,
gradually, children are getting accustomed to face the test on computer. Even then,
the issue of mushrooming educational institutions and re-prompting mechanisms
called 'coaching centres has to be scriously looked into. The concept of Mohan
Singh ji is based on the need to understand the examination process into which the
students are being sent into. For that, there is a necessity to understand the holistic
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pattern of learning. Once the coaching centres get dispassioned, once the parents
understand seriously that sending their child to a coaching centre is not a fashion
symbol or a status symbol, only then, will this situation alter. Meanwhile, a sort of
intervention from the Government side will also be appreciated. With that, the
purpose of spreading education in a holistic manner and creating a proper
environment for each and every student could be attained. For this, the concept or
the approach or the thinking of Mohan Singhji could be understood. I request the
Government of India, the Ministry of Human Resource Development, to take this
opportunity to delve into the subject seriously and come out with a proper
mechanism of enactment to curtail unnecessary brain-washing of the children so that
they could learn on their own. Thank you very much.
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SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I stand to speak on the Pre-
examination Coaching Centres Regulatory Authority Bill, 2010, moved by Shri
Mohan Singh ji, a stalwart in the House. Before 1 get to the Bill, firstly I want to say
that there is a lot of merit in this Bill. Secondly, I think, let us not confuse what the
sense of this Bill is and what the Member really has put fourth. If you start saying
that the coaching classes are wrong, that is not the sense of this Bill. We are not
talking about the tuitions or the coaching classes. We are talking of the coaching
centres which have mushroomed all over the country. Some places have become
hubs, like Kota. Jaipur is also becoming a hub. What are these centres doing? They
are coaching students who have done 10+2 for pre-medical, for engineering. So, they
have to have the expertise. Otherwise, people will not go to them.

They have to have the best of the professors. They have to have visiting
professors. They have to have retired people who have done well. Then only they
can coach. These centres, which have come up, have to show what the placements
have been. If something goes wrong, the boy really suffers. Basically this is to
control this. There arec a lot of centres which say that they are so good. They
advertise in big ways, but actually they are hollow. These are the things that have
to be regulated. Coaching classes or specialisation is required in every field. Even
for civil services examination — IAS or IPS — there are coaching centres. They
have to be taught. Otherwise, they will not be able to get into it.

Take games. If you want to get into Olympics, you have to have coaching
and you have to have specialisation. You have to work hard to get into it. But they
need to be regulated. This is the sense of the Bill. This is what Mohan Singhji
wants. Why does he want it? He wants it because they are unrecognised in the
field. They are hollow. They are fraud institutions. It has to be looked into. Two,
there should be a prescribed fee. You just cannot charge anything and get away
with it. That has to be looked into. They should have required classes, toilets, etc.
All these things have to be there. This is a regulatory Bill for those centres. I think
this is a very good idea. These centres are required. They are professional
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institutions. But along with that, they need some regulation. That is why this Bill is
mooted. I feel that it is in the right spirit. It has merit and I feel that this must be
regulated.

Education is given in the Concurrent List. It means both the Centre and the
States can make laws. If the Centre makes a law, it has to go to the States. They can
change it a little bit, but the thing is that it should come from the Centre. There are
other centres also. They should also come into that. There are tennis classes,
swimming classes, etc. There are cricket coaching academies which have come up in
the name of big players. They are all there, and they are doing a good job. I am not
saying that they are not. But we have to see how much fee is being charged. Are
they doing the right work? All these things have to be regulated. This is a
regulatory Bill for the centres. 1 agree with it, and I totally support it. Thank you
very much.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Najmaji. Now
Minister is to reply.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Thank you, Sir. At the outset, I
would like to thank all my colleagues who have participated in the debate today. 1

would also like to thank our senior colleague, Mohan Singhji, for the sensitivity with
which he actually brought this Private Member’s Bill. We have closely listened to
the Members who have participated in the deliberations. Many issues have been
raised about the quality of our schools, the quality of our teachers and accessibility.
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But largely and most importantly the issue is whether we require coaching classes
for our children or not. If we follow the debate very intently and closely, one aspect
that comes up very clearly and definitely in the entire discussion is, largely in
between the lines, whether we really need coaching classes today. But, I think, the
emphasis was more on how we can improve our examination and teaching processes.
I think, that is largely what the discussion was all about today. Many issues have
been raised. I will, in the course of my reply, try to allay every apprchension that
has been raised by my respected colleagues.

Sir, let me start with what Najma Heptullaji has just now said. She made a
reference to the first Education Minister, Shri Maulana Abul Kalam Azad. I would
like to apprise the House that recognising the contributions made by Shri Maulana
Abul Kalam Azad, we have actually declared 15th of November, which is the
birthday of Maulanaji, as “Education Day”. On last year's National Education Day,
we had launched ®rem &1 5% AfRM|

It only emphasizes that our Government has been giving great importance to
education. She has also gone on to emphasize that definitely country's progress
must be reflected in the brainpower of that country. Sir, all of us agree with that we
recognize the 21st Century as a ‘Knowledge Century’, I am sure everybody will
agree with me that knowledge or brainpower must be reflected in the country's
advancement, its competitiveness and also in its human capital. Human capital is the
investment that we make in the human resources of that country. Therefore, I don't
think there can be a better investment than education that we can make in our
human resources. Having said that, I must also add that education has been
receiving great importance and priority by the UPA Government. If we look at the
comparative allocations that we have made in the Tenth Plan Period and the
Eleventh Plan Period, in the Tenth Plan Period, if our allocation for education was
about 9 per cent of the Gross Budgetary Support, in the Eleventh Plan Period it was
19 per cent of the Gross Budgetary Support, which the Members do know.
Therefore, the Eleventh Plan Period has also been rightfully called the Education
Plan, I am only emphasizing this to reflect the importance that our Government has
been giving to education as we know for a fact that it is education that is critical to
the development and progress of any country. Coming to Shri Mohan Singhji, he
has raised many issues, more particularly, he has raised the issue of curriculum
being neglected in schools where coaching centres are actually given more
importance and, therefore, the school curriculum or education in schools has been
grossly neglected. Sir, let me take this opportunity to apprise or to keep my hon.
colleagues informed that it is keeping this in view that we realized that we need to
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bring in an education system that will focus largely on the holistic development of
the child. This has been a question or an apprehension or a concern raised not only
by Shri Mohan Singh but by many of my colleagues who have actually participated
in the deliberations today. We, from the Government of India, the MHRD, have
looked into this aspect of focussing on the holistic development of the child and
this is the reason why we had actually brought in the Continuous Comprehensive
Evaluation in the place of actually having yearly exams for the child, which actually
focussed more on only attaining marks and rote learning. Sir, the Continuous
Comprehensive Evaluation, under which the child is evaluated, focusses on the
complete development of the child; looks at the participation and progress of the
child not only in scholastic but even in co-scholastic areas also. So this, we believe,
will largely contribute to the complete development of the child and will also
encourage the analytical skills of the child. But, however, Sir, as has rightly been
pointed out by Shri VP. Singh Badnore, we know for a fact that education is a
Concurrent Subject and it is up to the State Governments and the State Boards even
to take a step forward and support the efforts that we from the MHRD are doing.
Under the Central Board of Secondary Education, we have around 12,000 schools as
against the 12 lakh schools, which are the Government and Government aided
schools alone, that exist in our country. So, I must emphasize that we have brought
in the Continuous Comprehensive Evaluation in our own Central Schools, which are
the Kendriya Vidyalayas and the Navodaya Vidyalayas. Our request to the State
Boards has been to look into whether they could adopt the CCE to ensure that the
holistic development of the child is actually given great importance. This was put
forth in COBSE, which is, the highest Council for Boards of Secondary Education, to
see if the State Boards were willing to adopt it. Sir, there was no resistance to the
idea of CCE. The Boards rather felt that they would wait to see the success that the
CBSE would achieve in implementing the CCE and then would look at whether they
could actually adopt the CEE practice.

So, Sir, we firmly believe that,—the Members were also very much concerned
about the coaching classes—when we bring in the CCE, there will be a weaning-away
from coaching classes because, here, it is not the marks that will be given high
priority and importance, but rather the overall development of the child, and the day-
to-day performance of the child will, actually, be taken into consideration. So, this
would, actually, help us in ensuring that the child would not have to undergo the
grill of going to a coaching class and this would also help the parents because it
would case the pressure which they undergo.

Sir, Mohan Singhji and many others have also raised the issue of capitation
fee. When children don't get through in entrance exams, then, there is the issue of
capitation fee which comes up. I would also like to remind the House that we intend
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to bring in the Unfair Practices in Educational Institutions Bill. This Bill, if supported
by all my respected friends, can become legislation and only then can we, actually,
take action against such institutions which are charging capitation fees. Sir, under
the proposed legislation, the institutions would, actually, have to make it known,
that is, they have to come with a break-up of why they are, actually, charging a
particular sum of fee, and they will have to substantiate why the fee is being
charged. And, if the child or the parent finds that the institution is not living up to
the declarations made by it, then, definitely, under the legislation, action can be
initiated against such institutions. I think the whole House and my colleagues will
come forward and support the Bill, so that we will make sure that the capitation fee
monster, which is looming large over our heads, is scuttled.

Sir, there were also issues raised about the pupil-teacher ratio in schools as
well as in colleges. Under the Right to Education Act, which is a very historic Act
that we have passed,—it was notified on the 1st April, 2010—we have ensured that
the pupil-teacher ratio is fixed in the legislation itself, which means that for every 30
children, we need to have one teacher. And in the higher educational institutions,
looking at the Central institutions itself, we have laid down a norm of 1:10 pupil-
teacher ratio. So, this would ensure that qualitative education is being imparted to
the child. But, of course, no one can undermine the importance of having qualitative
teachers in our schools and in our classrooms. There is a very old saying which
goes that an average teacher teaches, a good teacher explains, an excellent teacher
illustrates, but a superior teacher illustrates and inspires. I think we need that
fraternity of teachers in our schools who would help children not only in terms of
education, but also in identifying the invate qualities in a child, the latent, dormant,
potential in a child, and helping these talents come forward. Sir, a couple of
Members here raised the issue of quality of B.Ed, schools in our country. The
Central Government had superseded the General Council of the NCTE and has also
constituted a six-member committee to examine the powers and functions of the
Council. The NCTE has now taken several steps to reform the processes of granting
recognitions to B.Ed, schools. So, this would, definitely, improve the quality of
teachers in our schools. Besides this, we have also introduced the Teacher Eligibility
Test (TET) at the State level and the TET for teachers coming into the Central
schools itself. This is, in a way, to check national standards for qualitative teachers,
to ensure that qualitative teachers come into the system, be it at the State level or at
the Central school level. Sir, coming to absentecism of teachers in schools—there
was a reference made to absentecism of teachers in schools—the Educational
Consultants India Limited (Ed.CIL) had constituted a Technical Support Group for
the Sarva Shiksha Abhiyan to look into this issue of teacher absentecism in schools.
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Their finding had said that the average attendance rate of teachers was
around 81.7 per cent in the primary schools and 80.5 per cent in the upper primary
schools. However, this is not to undermine the fact that we would want to have cent
per cent attendance in our schools. However, measures should also be taken by the
State Governments to closely supervise the schools. But let us also not forget, Sir,
that under the RTE, we have school management committees which would be
constituted in schools, which can, actually, closely monitor the absentecism of
schools and the SCPCRs which is the State Commission for Protection of Child
Rights. And the National Commission for Protection of Child Rights also could look
at the availability of teachers as an entitlement to ensure that the teachers are in
school to impart qualitative education to the children. Sir, coming to the reform in
the examination system, I had already made a mention of the CCE. But when we look
at the multiplicity of exams that exist in our country, it is, in a way, contributing to
the mushrooming of coaching centres or coaching schools as we are deliberating
today. In the Ministry of Human Resource Development, there is a serious
deliberation on whether we can bring about a common examination across the
country for entrance into professional schools, and for that, we would actually need
to have a core curriculum in core subjects like science and mathematics and
commerce. NCERT had already looked into bringing in a core curriculum in science
and mathematics, and commerce is on the way. It is due to be completed, and, if
there is a common exam across the country, Sir, we largely believe that the
multiplicity of exams can actually come down and this common exam can actually
have an aptitudinal test, which would ensure that a child conning into professional
institutions would have an aptitude to actually educate himself or herself in
professional and technical education. This, Sir, we are looking at, introducing it
initially in our Central institutions, and we have requested the States to look into the
aspect of them adopting it, in case they want to, and, we leave the decision to the
State Boards and State Governments whether they would want to adopt a common
entrance exam or not. But for the Central Institution, we are looking at bringing in a
common entrance exam by merging AIEE and JEE, which is still in the deliberation
process, but if all stakeholders support us, then, probably, we would be bringing
this in, and if we succeed, I am sure the State Governments would look into whether
they could actually follow it up. Sir, of course, there was an issue of monitoring,
which had actually come up. But, may I also take this opportunity to apprise the
House that under the Sarva Shiksha Abhiyan, two per cent of the allocations made
for the district can actually be used for monitoring the success of the schools of
that particular district? So, they could use this in innovative ways to ensure that
children do come to schools, they are present in schools, their attendance is not
manipulated, and to also ensure that the teachers are available in schools. There was
also a reference made about how do we actually give coaching to those children
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belonging to disadvantaged sections of society, living in rural areas also, children
studying In higher education institutions to strengthen themselves in education.
Under the UGC, we have very many schemes which actually give coaching to
children belonging to the disadvantaged sections. Sir, we have the remedial
coaching for Scheduled Castes, Scheduled Tribes, OBCs and minorities. This is to
improve the academic skills and also the linguistic proficiency of students, which is,
today, a very, very large issue. We also have the Equal Opportunity Centres in
colleges. Sir, This is to oversee the effective impiementation of policies and
programmes for the disadvantaged groups, and to also provide guidance for them
by counseling them. Sir, the UGC also supports coaching for NET and SLET

It is largely for SC/ST/OCB to prepare children in case they are so interested
in coming into the teaching profession. They are given coaching and guidance so
that they could clear NETnd SLET exams.

Sir, we also have schemes for persons with disabilities supported by the UGC.
Under this, hand-holding is given to children who are physically challenged. Sir, the
very provision of weightage for school performance under the joint exam of IIT and
JEE, which has been recommended by Ramaswami Committee, again emphasizes the
fact that we do give education in schools a greater importance than children going
to coaching classes and getting, probably, support and ensure that they crack some
IIT exam and get into IITs without an aptitude for actually getting into IIT.

So, I think, largely, when the Government is holistically looking at reforming
the examination process, the teaching process which we strongly believe will wean
away the children from coaching classes, when we have schemes and provision
within the UGC and within our own Ministry which would actually give support to
children belonging to disadvantaged sections of the society so that they can
actually avail quality education and become productive citizens of a great nation like
India, I would request the hon. Member and my most respected learned colleague by
taking all these issues into consideration to kindly withdraw the Bill and support the
Government in all its efforts. Thank you.

sfl g Rig (SR uew): SwueEy "Eled, ¥ $H U iR 99 ud & Wl
AR HERT BTN g fF SwM W R 31 sidtifed 9l w9
TS g1 g wH S oA S 9 B §EsW gU RIR SR fIdr g1 A
= oS 7 e F IR A FE T 5 YR WeR SS9 gER I} & fay usd
CosTIR N I WG s Col A i b i I e R R e - I o B T i S i
FAN I B W FEET Bl AN TS I TF U fuw wer 8 W g e
TR A URG R TR ydE ARl afy @ o9 A www WY T W §l, o
T 980 $T YIR Bl FHAT § R ITW WR W S oA @1 yghy el g% ©
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This bill was, by leave, withdrawn

THE CONSTITUTION (AMENDMENT) BILL, 2010
(INSERTION OF NEW ARTICLE 371J)
SHRI BHAGAT SINGH KOSHYARI (Uttarakhand): Sir, I beg to move:
That the Bill further to amend the Constitution of India, be taken into

consideration.

A SUAWTEE ST, § SMUd! Srsl W wfagw wened fagwd, 2010 & fow
Ueg PR § [P s W feER fear S

AOR, SIRNES W99 AR Q¥ BT 27df 99 B OHH 2000 H ASHIAA
WIT WHR 7 IRES IR BIERE & I SRES 99 $T A0 IE &
i T F T b d ATl STRIES MR SRUTEA YR W o} SRLHIHR
TP A I USIS! I §, T9H d9gd PP WHMAN &1 EAfP TARN FEOH! TEH-
g, dfPT WeR F AR F @ oA F W TH -4l FIER 8 W& 7 SR
SINEs R fRAMEE Uee & WY eF-El a8 8 Y& 87

AU ST § SIS U H &9%d 53,483 i fFAMleY 8 R TEHT 65
gfterd & fage wu @ wddl@ ®, o B & §1 S oY waleRu # A wRa §
A wWear g 5 oSw & fau Sifeiom 99 9 Uerel Tl W SRS S Bl
AH WF Tl 39 U P TE YGR W <A PET Sl &1 WR W F AN I8l
S gl it emt & A owel S g1 femrem @ T, age SR @rel, o
IRET AT Hl PET W@ T, A AN LY P AT A TP YHR H P IR URA b
fay Rrrs @1 om exdl €l

A feapa w1 g O SINRES ISg OM, S9P O HEM P oY IR
e oRvg, wWH 7 sHer oy o= & g9 W ATl s wRg Tt A
TREs ft e T B osue fov Ml wu ¥ F doeid WRer R w9
foy g w1 g femn, w=yEe gar g1 Wfe 1998 H, W TASLU. BT el
WHR o), SHY AdEwd o F v e fem gl w9 w6 feeme 9@
SEM ts Non-Lapsable central pool of Resources (NLCPR) &1 v @& T&H
UHR ¥ 39 ol 1 199890 & AR ToHleiA wieaE ey @ w7 ow F
IE Uys el § S e, “Furthermore, it has been decided that a Non-Lapsable
Central Pool of Resources will be created for deposit of funds from all Ministries

where the Plan expenditure on the North-Eastern Region is less than 10 per cent of



